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Government of Jamr}iu and Kashmir
Finance Department

Civil Secretanat, Jammy

Notification
Jammu, the f April, 2019

In exercise of the powers conferred by section 164 of the Jammu and Kashmir Goods and

Services ax Act, 2017 (Act No. V of 2017), the Stale Government hereby makes the following
amendment in the Jammu and Kashmir Goods and Services Tax Rules, 2017, namely:-
1. In rule 41, in sub-rule (1), after the proviso, the following explanation shall be inserfed, namely -

2,
(@)

“Explanation: - For the purpose of this sub-ruls, It Is hereby clarified that the “value of assets” means
:ﬂu vafuf of the entire assets of the business, whether or not Input tax credit has been availed
ereon.”,
With effect from 1 April, 2019, in Rule 42 of the said rules -
in $ub rule (1) -
a. inclause (f), the foliowing Explanation shall be inseried, namely:-
“Explanation: ~or the purpose of this clause, it is hereby clanfied that in case of supply of services
covered Dy clause (b) of paragraph 5 of Schedule Il of the said Act. value of T. shall be zero during
the construction phase because nputs and mput services will be commonily used for construction of
apartments booked ¢r «+ before the date of issuance of completion certificate or first occupation of
the project, whichever is earlier, and those which are not booked by the said date *
b in clause (g), after the letter and figure *FORM GSTR-2', the words, letters and figure "and at
summery level FORM GSTR-38" shall be inserted;
¢ inclause (h}-
i for the brackets and letter *(g)", the brackets and letter *{f)" shall be substituted,
d inclause (i)~
i before the proviso, the following proviso shall be inserted, namely -
“Provided that in case of supply of services covered by clause (b) of paragraph 5 of
Schedule )l of the Act, the value of ‘E/F for a tax penod shall be calculated for each project
separately, taking value of E and F as under -

E= aggregate carpel area of the apariments, construction of which is exempt front tax plus
aggregate carpet area ol the apartments, construction of which is not exempt from fax, but
are identfied by the promoter to be sold after issue of completion certificate or first

occupation, whichever is earlier,
F= aggregate carpet area of the apartments in the project;

Explanation 1 In the tax period in which the issuance of completion certificate or first
occupation of the project takes place. value of E shall also include aggregate carpet area of
the apartments, which have not been booked till the date of issuance of completion

certificate or first occupabion of the project. whichever 1S earhier,

Explanation 2 Carpet area of apartments, tax on construction of which is paid or payable af
e Toind specmauﬁr tems (i), (fa), (ib), (ic) cr (id), against serial aumber 3 of the Table I
the SRO notification No. SRO -GST-11 DATED 08,07 2017 Issued by Finance DepaﬂmFL
Government of Jammu and Kashmir, as amended, shall be laken into account .'::
calculation of value of 'E in view of Explanation (iv) in paragraph 4 of the SRO natficatia



No. SRO -GST-11 DATED 08.07.2017issued by Fi
s dll y Finance Department, Government of

li. in the proviso, for the word “Provided”, the words *Provided fu '
e fﬁj‘h;g ciause (ij, {_-t;];e following clause shall be substituted, namulyfd e
! amount ‘C3', 'D1' and 'D2' shall be computed separately for input tax credit of
gt:éa‘ﬁeiﬁ Union terntory tax and integrated tax and declared in IEDRM E‘:STR-:!E or mm?;gu:é}tﬂaﬁ
f in the clause (m), for the words *added to the output tax fiability of the registered person”, the words
letters and figures reversed by the registered person in FORM GSTR-38 or ' :
o pe STR-3B or through FORM DRC-03

(b) i sub rule (2), for the words “The input tax credit”, the words, figures and bracket *Except incase of supply of
sﬁbwﬁi ead:wered by clause (b) of paragraph 5 of the Schedule Il of the Act, the input tax credit” shall be
subs -

{€) in the clause (a) of sub-rule (2) for the words added 1o he output tax hability of the registered persan’, the
words, lefters and figures “reversed by the registered person in FORM GSTR-38 or through FORM DRC-03"
shal' be substituted,

(d)  after sub rule (2), the following sub rules shall be inserted, namely:-

"(3) In case of supply of services covered by clause (b) of paragraph 5 of the Schedule J) of the Acl, the input lay

determined under sub-rule (1) shall be calculated finally, for each ongoing project or project which commences on or
after 1# April, 2018, which did not undergo or did not require transition of input tax credit consequent to change of
rates of tax on 1% April, 2019 in accordance with SRO notffication No. SRO -GST-11 DATED 08.07.2017 issued by
Finance Department, Government of Jammu and Kashmir, for the entire period from the commencement of the
project or 1%July, 2017, whichever is later, to the completion or first occupation of the project, whichever is earfier,
before the due date for fumishing of the retum for the month of September following the end of financial year in which
the complebon certificate s issued or first occupation takes place of the project, in the manner prescribed in the said
sub-fule, with the modification that value of E/F shall be calculaled taking value of E and F as under:

E= aggregate carpet area of the apartments, construction of which is exempt from tax plus aggregate carpet area of
the apariments, construction of which is not exempl from tax, but which have not been booked till the date of issuance

of completion certificate or first occupation of the project, whichever is earfier:

F= aggregale carpet area of the apartments in the project;

and,-
{a) where the aggregate of the amounts calculated finally in respect of 'D1' and 'D2' exceeds the aggregate of the

amounts determined under sub-rule (1) in respect of 'D1" and 'D2', such excess shall be reversed by the registered
person in FORM GSTR-3B or through FORM DRC-0Z the month not later than the month of Seplember following the
end of the financial year in which the compietion certificate is issued or first occupation of the project takes place and
the sad person shall be liable to pay interest on the said excess amount at the rate specified in sub-section (1) of
section 50 for the period starting from the first day of April of the succeeding financial year till ll"lﬁdat&: af_paymenl:m
(b) where the aggregate of the amounts determined under sub-fule (1) in respect of 'D1' and ‘D2 exceeds the
aggregate of the amounts calculated finally in respect of ‘D1" and D2, such excess amount shall be claimed as c:frednt
by the registered person in his retum for a month not later than the month of September following the end of the
financial year in which the completion certificate is issued or first occupation takes place of the project it
“(4) In case of supply of services covered by clause (b) of paragraph 5 of Schedule Il of the Act, the mﬂ: =
determined under sub-rule (1) shall be calculated finally, for commerciai par[nr] ﬂ_1 agcil project, other u‘ranf rés niha
rea | estate project (RREP), which underwent transition of input tax credit consequent to change of rates of tax on

1% April, 2019 in accordance with SRO notification No SRO -GST-11 DATED 08.07.2017 issued br‘ Fmanﬁ
Depa:tnﬁnt. Government of Jammu and Kashmir, for the entire period imm_me commencement of the pmjegtw m; )
July, 2017, whichever is fater, to the completion or first occupation of the project, whichever is earlier, lt;eefnra 2 Jle
dale for furnishing of the return for the month of September following the end of financial year in which the comp

certificate is issued o first cocupation takes place of the prq,iect in‘!he«_fﬂllnmng_ manner.
fa;t Th[:aggregale amount of common credit on commercial portion in the project (C3syegus. cuew) Shall be calculated

as undef, _ , b o 8
savesm conm =[aggregate of amounts of C3 determined under sub- rule (1) for the tax periods starting from
« il ?Eﬂy, 2017 to 31% March, 2019, x (Ac/ Ar)] + [ aggregate of amounts of G3 detghn;r_mnzt:
under sub- rule (1)for the tax periods starting from 1% April 2019 to the date of completion

first occupation of the project, whichever is earlier]



Where, -
Ac = total carpet area of the commercial apartments in the project
wi ;r = total tcaﬁ‘m area of all apartments in the project
amou in '
ol nt of final eligible common credit on commecial portion in the project (C3ue. comn) shall be calculated as
C3nat_comm “Clggvgam_comm X (E/ F)
Where, -
E = total carpet area of commercial apartments which have n ' issuance
completion certificate or first occupation of the project, whichever ;;abert;l? ORI et o o
" F= :;e =r tntg;carpet area or;n;dmnnnercial apartments in the project
8, Cdsongae_comm €XCERAS Clpma comm SUCh ExCESS Shall be reversed i

GSTR-3B or through FORM DRC-03the month not later than the month of Saplemh?a]: fﬁ;ﬁﬁ; Efgnﬂemj%nﬁg::

year in which thq completion certificate is issued or first occupation takes place of the project and the said person shall

be liable to pay interest on the said excess amount at the rate specified in sub-section (1) of section 50 for the period
starting from the first day of April of the succeeding financial year till the date of payment,

(d) where, .'.‘33".“-“"" exceeds Clugegse omm SUCh excess amount shall be clamed as credit by the registered
person in his retum for a month not Jater than the month of September following the end of the financial year in
which the completion certificate is issued or first occupation takes place of the project.

'[5)lnpu’.£ tax determined under sub- rule (1) shall not be required to be calculated finally on completion or first

occupation of an RREP which undenvent transition of Input tax credit consequent lo change of rates of tax on 1¢ April

2019 in accordance with SRO notification No. SRO -GST-11 DATED 08.07.2017 issued by Finance Department'

Govemment of Jammu and Kashmir '

(6) Where any input or input service are used for more than one project, nput tax credit with respect to such input or

input service shall be assigned to each project on a reasonable basis and credit reversal pertaining (o each project

shall be camied out as per sub-rule (3).".

3 With effect from 1% April, 2019, in rule 43 of the said rules,-

(1)  insubrule (1).-
(a) in clause (a), after the words, letters and figures “FORM GSTR-2", the words, letters and figure "and

FORM GSTR-3B" shall be inserted,
(b) in clause (b), after the letters and figure *FORM GSTR-2', the words, letters and figures *and FORM
GSTR-3B" shall be inserted,

(c) after clause (b), the following explanation shall be inserted, namely: -
“Explanation:For the purpose of this clause it is hereby clanfied that in case of supply of services

covered by clause (b} of paragraph 5 of the Schedule Il of the said Act, the amount of input 1ax in
respect of capital goods used or intended to be used exclusively for effecting supplies other than
exempted supplies but including zero rated supplies, shall be Zero during the construction phase
because capital goodswall be commonty used for construction of apartments booked on or before the
date of issuance of completion certificate or first occupation of the project, whichever is earfier, and

those which are not booked by the said date *;

(d) In clause (g).-
(A) after the letter and words “F' is the total tunover’, the words “in the State” shall be inserted,
(B) Before the proviso the following proviso shall be inserted, namely,-
f services coverad by clause (b} of paragraph 5 of the

“Provided that in case of supply o
Schedule Il of the Act, the value of ‘E/F" for a tax period shall be calculated for each project

separately, taking value of E and F as under;

artments, construction of which is exempt from tax plus
nts, construction of which is not exempt from tax, but
mpietion certificate or first

E= aggregale carpet area of the ap
aggregate carpet area of the aparime
are identfied by the promoter to be soid afler issue of co

occupation, whichever is earlier;
F= aggregate carpet area of the apartments in the project,

tax period in which the issuance of completion certificate or first
occupation of the project takes place, value of E shall also include aggregate carpel area of
the apartments, which have nol been booked 1ill the date of issuance of compietion

certificate or first occupation of the project, whichever is earlier

Explanation1: In the



(i)

Explanation 2. Carpe! aroa of apanments, tax on construction of which is paid or able
the rates specified for ttems (i), (ia), (ibj, (ic) or (id), against serial numbefg of mﬁa ’ll"rabla ;t
SRO notification No. SRO -GST-11 DATED 08.07.2017 issued by Finance Department
Government of Jammu and Kashmir, as amended, shall be taken into account fcr'
calculation of value of 'E' in view of Explanation (iv) in paragraph 4 of the SRO notfication
No. SRQ -GST-11 DATED 08.07 2017 issued by Finance Department, Govemment of
Jammu and Kashmir;

(C) In the proviso, for the word *Provided”, the words “Provided further” shall be substituted;
(e) after clause (h), the following clause shall be inserted, namely,- '
"(i) The amount Te shall be camputed separately for input tax credit of central tax, State tax, Union
territory tax and integrated tax and declared in FORM GSTR-3B."
for sub rule (2) the following sub rules shall be substituted, namely:-
*(2) In case of supply of services covered by clause (b) of paragraph 5 of schedule Il of the Act, the amount of
common credit attributable towards exempted supplies (Te*) shall be calculated finally for the entire period
from the commencement of the projectar 8” luly. 2017, whichever s later, to the completion or first occupation
of the project, whichever is earfier, for each project separately, before the due date for furnishing of the retum
for the month of September following the end of financial year in which the completion certificate is issued or
first occypation takes place of the project, as under
Te**= [(E1 + E2 + E3) /F] X Tc**,
Where,-

E1= aggregate carpet area of the apartments, construction of which is exempt from tax
E2= aggregate carpet area of the apartments, supply of which is partly exempt and partly taxable, consequent
{0 change of rates of 1ax on 1% April, 2019, which shall be calculated as under, -

E2= [Carpet area of such apartments] x [Va/ (Vi+V3)] -
Where,-

V, s the total value of supply of such apartments which was exempt from tax; and

V2 is the total value of supply of such apartments which was taxable
£3 = agyregate carpet area of the apariments, construction of which is not exempt from tax, but have not been
booked till the date of issuance of completion certificate or first occupation of the project, whichever is earfier

F= aggregate carpet area of the apartments in the project;

Tc*#= gagregale of A“*in respect of all capital goods used in the project and A%#for each capital goods shall
be calculated as under,

A¥3= A x (number of months for which capital goods is used for the project/ 60)

and.- .

' i b
Te*%e s the agareaate of amounts of Te determined for each tax period under su

el e s tered person in FORM GSTR-3B or through FORM DRC-

rule (1), such excess shall be reversed by the regis '
Sami Jrn«:mih not later than the month of September following the end of the financial year Igau“il;emﬁagz
completion certificate is issued or first occupation 1akes piace of the project and the said parson s

to pay interest on the said excess amount at the rale specified in s:::-:;acum} (1) of selcﬁn 50 for the period
' ucceeding financial year il ate of payment; :
sty ko b Sy A0 nﬁ for each 1fta?:c period under sub-rule (1) exceeds Te®™, such

b regate of amounts of Te delermi
Lx@gﬁﬁhall be claimed as credit by the registered person in his return for a mn;ncghwmi:.;t Eﬁ&h;ﬂrgz
month of September foliowing the end of the financial year in which the completion ce

occupation takes place of the project
¢** part of the month shall be trealed as ane compiete

Explanalion.- For the purpose of calculation of T
al tax, Stale tax. Union

maonth. 1 ,

(3) The amount Te*™ andTc' all be computed separately for input tax credit of centr

territory tax and integrated 1ax | G
' than one project, input tax credit with res

4) Where any capital goods are used for moré : o s

{ggﬂﬂi shall b:r as‘;igned lo each projecton @ reasonable basis and cieoh reversal peraining profect

shall be carried out 8s per sub-rule (2),



(uii)

4

'ﬁult 88A. Order of utilization of lnput tax credit- Input
lowarcds payment of integrated tax, and
tax and State tax or Union temtory tax, 8s the case

(5) Where any capital goods used for the proi

a : project have their useful life remaini -
project, input tax credit attributable to the remaini v 1emaining on the compietion of the
g00ds is further used.” ng life shall be availed in the project in which the capital

the Explanation shall be numbered as *Explanation 1* the '
; reof a
follcmng prmmfan shall be inserted, namely.- AP, | o uptered
{fﬁfﬂ:dﬂﬂ 2. For the purposes of rule 42 and this rule,-
1) the term “apartment” shall have the same meaning as assigned to it | sectio
Estate (Regulation and Develapment) Act, 2016 (16 of 2016); ! AfLomse 0o nEILIe [

() the term *project” shall mean a real estate project or a residential real estate project;

(i) the term "Real Estate Project (REP)" shall have the sare as o
section 2 of the Real Estate (Regulation and Development) Act, m Df;:aﬂﬁd fo it in in clause (zn) of

(v) the term “Residential Real Estate Project (RREP)" shall mean a REP in which carpe
the [ area of the
commercial apartments is not more than 15 per cent. of the total carpet area of all the apartments in the REP:

(v) the term *promater” shall have the same meaning as assigned 1o It in in clause (2k) of sect
sectio I
Estate (Regulation and Development) Act, 2016 (16 of 2016), (2K) n 2 of the Rea

{w) *Residential apariment’ shall mean an apatment intended for residential use as declared to the Real
Estate Regulatory Authority or to competent autharity;

(vii) “Commercial apartment™ shall mean an apartment other than a residential apartment;

(vii) the term “competent authonty” as menboned in definiton of “residential apartment”, means the local
authority or any authority crealed or established under any law for the time being in force by the Central
Government or State Government or Union Temitory Government, which exercises authorty over land under
its jurisdiction, and has pawers to give permission for development of such immavable proparty;

(ix) the term “Real Estate Regulatory Authority” shall mean the Authority established under sub- section (1) of
section 20 (1) of the Real Estate (Regulation and Development) Act, 2016 (No. 16 of 2016) by the Central

Government or State Government;

(x) the term “carpet area” shal have the same meaning assigned fo i in in clause (k) of section 2 of the Real
Estate (Regulation and Development) Act, 2016 (16 of 2016),

pefore the date of issuance of completion certificate or first occupation of the

which meets 2l the following three conditions, namely-

(xi) “an apartment booked on or
f the apartment service has time of supply on or before the said

project’ shall mean an apariment
(a) part of supply of construction o

dale, and )
|b) consideration equal v 7\ feash one imslaliment has heen credied o the haok, ancqunl af the
reqistered person on or before the said date; and o . '
{;;an allotment letter or sale agreement or any other similar document evidencing booking of the
en issued on or before the said dale. i
{x1) The feﬁﬂ%ﬁ;ﬁs?ﬁect‘ shall ing as assigned to it in SRO notification No. SRO -

have the same meant :
GST-11 DATED 0807.2017 issued by Finance Department, Government of Jammu and Kashmir, as
amended |
; ; j ' P the same meaning as
1 which commences on of after {# Apdl, 2019° shall have the
e Aty pmmmlifmatiun No. SRO -GST-11 DATED 0807.2017 issued by Finance Department,

assigned la it in SRO
mir, as amended,”.
D K all be inserted, namely: -

In the said rules, after rule 88, the following rule sh tax credil on account of integraled tax shall irst be utiized

the amount remaining, If any, may be utilized towards the payment of central

may be, in any oroef



Provided that the input tax credit on account of central tax State tax or Union Lerrito ] oward
_ ‘ tax shall be utihz
payment of integrated tax, central tax, State tax or Union territory lax, as the case mgy be, only aftec uﬁﬁ I:l.put tai
¢redit avaiiable on account of integrated tax has first been utilized fully.”

5. I With effect from 15t April, 2018, in the said rules, for rule 100, the following rule shall be substifuted,
namely.—

*100. Assessment in certain cases -(1) The order of assessment made under sub-s

issued in FORM GST ASMT-13 and a summary thereof shall be uploaded awm&ﬂgiﬂ}mﬁsﬁﬁgﬁwl be
(2)  The proper officer shall issue a notice to a taxable person in accordance with the provisions of section 63 in
FORM GST ASMT-14 containing the grounds on which the assessment is proposed to be made on best judgment
basis and shall also serve a summary thereof electronically in FORM GST DRC-01, and afler allowing a time of fifteen
days to such person to furnish his reply, # any, pass & order in FORM GST ASMT-15 and summary thereofshall be
uploaded electronically in FORM GST DRC-07

(3) The order of assessment under sub-section (1) of section 64 shall be issued in FORM GST ASMT-16 and a
summary of the order shall be uploaded electronically in FORM GST DRC-07.

(4)  The person refemed to in sub-section (2) of section 64 may file an application for withdrawal of the
assessment order in FORM GST ASMT-17,

(5)  The order of withdrawal or, 2s the case may be, rejection of the application under sub-section (2) of section
64 shall be issued In FORM GST ASMT-18",

6. With effect from 13! Apnl, 2019, in the said rules, for rule 142, the following rule shall be substituted,
namely-

“142. Notice and order for demand of amounts payable under the Act.-(1) The proper officer shall serve, along
with the

(a)  nofice issued under section 52 or section 73 or section 74 or section 76 or section 122 or section 123 or
section 124 or section 125 or section 127 or section 129 or section 130, a summary thereof eléctronically in FORM

GST DRC-01,

(b)  statement under sub-secton {3) of section 73 of sub-section {3) of section 74, a summary thereof
electronically in FORM GST DRC-02, specifying therein the delails of the amount payable

(2) Where, before the service of notice or statement, Ine person chargeable with tax makes payment of the lax and
interest in accordance with the provisions of sub-section (5) of section 73 or, as the case may be, ax, interest and
penally in accordance with the provisians of sub-section (5) of section 74,or where any person makes payment of tax,
interest, penalty or any other amount due in accordance with the prmnsfoqs of the Act he shall inform the proper ﬂmﬁfr
of such payment in FORM GST DRC-03 and the proper officer shall issue an acknowledgement, accepting the

payment made by the said person in FORM GST DRC-04.

{3) Where the person chargeable with tax makes pay
the case may be, tax, interest and penaity under su )
notice unde?i'uh-rule (1), or where the person concemed makes payment of the amount referred foin sut!}sui:tnn (1)
of section 129 within fourteen days of detention or seizure of the goods and conveyance, he shall én;:';nagas ! Dpﬂrgf;;
officer of such payment in FORM GST DRC-03 and the propef officer shall issue an order in F

" concluding the proceedings in respect of the said notice

i 9) of section 74 or sub-section (3) of
1) The representation referred to in Sub-section (8) of section 73 or sub-section ( e
section 76 o the reply to any notice issued under any smnmsgm has been uploaded electronically

FOR M GST DRC-01 under sub-rule (1) shall be fumished in FO ;
j ion 73 of section 74
: . % | :
mﬁ:ﬁ%iﬁﬁﬂ:&iﬁﬂﬂim in FORM GST DRC-07, specifying therein the amount of tax, Interest an
penalty payable by the pecson chargeable with fax

The order referred to in sub-rule (5) shall be ireated as the notice for recOvety



(7) Where a rectification of the order has been
uploaded on the system has been withdrawn, a summary of the rectification order ar

uploaded electronically by the proper officer n FORM GST DRC-08 *

passed in accordance with the provisions of section 161 or where an order

of the withdrawal order shall be

f

i

|'

i
|
[

7. With effect from 1st April, 2019, in the said rules for FORM
5 Ly ’ i G D / 1
be substituted, namely.~ ST DRC-01,the following FORM shall
“FORM GST DRC - 01 —
[See rule 100 (2) & 142(1)(a))
Reference No:
i Date:
To
GSTIN/Temp. ID
—"R
__Address
Tax Period - - F.Y, oo Act -
Section / sub-section under which SCN is being issued -
SCN Reference Na. Date —--
Summary of Show Cause Notice
Brief facts of the case :
J Grounds :
' Tax and other dues :
3 (Amountin Rs)
' Tax Period o e ]
srNo | 1B | Tumover Ad | (Paceof | Tax | Interest | Penaty | Others | 3
rale ol } =
From [ To SUpRly
1 2 3 4 SR 7 8 9 10 1n | 12
[ J
L Total |
Signature
Name
Designation
Jurisdiction
Address
Note -
' Only applicable fields may be filled up.
| Colu mnpnns. 2,3, 4 and 5 of the above Table i.e. tax rale, turnover and tax period are not mandatory J

Place of Supply (POS) details shall be required only f the demand is created under the IGST Act”

8

P

With effect from 18! April, 2019, in the said rules, for FORM GST DRC-02, , the following FORM shali
be sLibstituted, namely.-

B *FORM GST DRC -02
[Seo rule 142(1)(b)]

Refereance No:

Ta

T




GSTINAD

Name
Address
4' Tax Period FY.:
' Section /sub-section under which statement is being issued .
| SCN Ref N - Date - Statement Ref. No. —
I* Date -
: Summary of Statement :
[ (a) Brief facts of the case
' (b) Grounds :
| {c) Tax and other dues
(Amountin Rs )
Tax Period
Tax O
Sr No. S Tumnover Acl (Place of Tax Intgrest Penalty | Others | Total
From | To Supply)
1 2 3 4 5 6 7 B 9 10 11 12
_; Total |
4' Signature
l Name
| Designation
: Jurisdiction
- Address
. Note -
' Only applicable fields may be filled up.
' Column nos. 2, 3, 4 and 5 of the above Table i.e tax rate, tumover and tax period are not mandatory

| Place of Supply (POS) details shall be required only if the demand is created under the IGST Act " X |

9. With effect from 1t April, 2019, in the said rules, for FORM GST DRC-07, the following FORM shall be
substituted, namely.—

*FORM GST DRC-07
[See rule 100(1), 100(2), 100(3) & 142(5)]

Summary of the order
Date -

' Reference No -
' 1. Details of order :
(a) Order No. .
(b} Order date :
(c) Financial year:
(d) Tax penod: From -— T0 -
2 Issues involved *
3. Description of goods / services (if applicable):

Description

4 Section(s) of the Act under which demand is created.
' 5 Destalls of demand : (Amountin Rs) i

e e B e




.I_ — T —_——— L Tan —— R _—_-_-‘I: e
| S No |TasRale From | To | FOS I
' Aot | (Placeof Tax
interest
| Supply) Penalty | Others | Total
| ] 2 3 4 5 6
.F ! 8 9 10 11 12

|

e e il

— e ———— i l

e

You are hereby directed to make the payment by <Date> failing which proc -
recover the outstanding dues. 9 proceedings shall be initialed against you to

Signalure
Name
Designation
Junsdiction
Address
To
| (GSTIN/ID)
Name
(Address )
Note -

Only applicable fields may be filled up.
Column nos. 2. 3, 4 and 5 of the Tabie at serial no, 5 1 e. tax rate, turnover and tax perod are not mandatory,
Place of Supply (POS) details shall be required only if the demand is created under the IGST Act ",

10 With effect from 1¢ Apnil, 2019, in the said rules, for FORM GST DRC-08, from, the following FORM shall
be substituted, namely -

"“FORM GST DRC - 08
[See rule 142(7)]
Reference No,: Dale:
Summary of Rectification /Withdrawal Order

[

1. Particulars of order:
! (a) Financial year, if applicable 5 e |
. (b) Tex penod, f any From -~ To — 4

e e ———

g,

1F] Section under which order is passed |

l

__(d) Onginal order no. L ¥ — |
(e) Original order date | a4 ‘
(f) Rectification order no ] =LA

(g) Rectification order dét&
'ﬁRN if applied for rectification

(1) Date of ARN e .1

T E = - e ———————
e —

S—— ) e
. e — e ——— e ———



['2. Your application fot rectification of the order referred to aboye has been examined
\. It has come to my notice that the above said order requires rectification (Reason for rechification D

' as per attached annexure)

| |
| 4. The order referred to above (issued under section 129)requires to be withd
‘ 5. Description of goods / services (if applicable) : ! Lot}

e e — ¥

stNo. | HSN code Descripton |

| §Section of the Act under which demand is created:
' 7. Details of demand, if any, after rectification :
(Amount in Rs.)
| 1 Tax Penod T POS ]

. T
”{ SN [Tmpas| TR PSSR [m? Tax | Inerest | Penaty | Others | Tota
i 2 3 2 § 7 8 ] 10 1 12
|
| [T — I ]

' You are hereby directed to make the payment by <Oate> failing which proceedings shail be initiated against you (©
recover the outstanding dues.

Signature
Name
Designation
Jurisdiction
Address

1 To

(GSTINAD]

a Name

; (Address )

' Note -

| Only applicable fields may be filled up. | e
| Column nos 2. 3. 4 and 5 of the Table at serial no. 7 i e. tax rale, tumover and tax period are not ary

= : ~ ted under the IGST Act.
Place of Supply (POS) details shall be required only f the demand is Crea G
' Demand table at senal no 7 shall not be filled up if an order issued under section 129 is being withdra

FORM GST ASMT-13, the following FORM shall be

11 With effect from 15t April, 2019, in the said rules, for
substituted, namely.—

"FORM GST ASMT- 13
[See rule 100(1]] Date.
Reference No.:
To
(GSTIN/ID)
Name
(Address ) -
- Return Vype
e FY Dale .

_Notice Reference No




|

* TAct/ Rules Provisions: |

|
| Assessment order under section 62

3 (Assessment ord
' Preamble - << standard >> er under Section 62)

The notice referred to above was issued to you under section 46 of the

tax penod. From the records avallable with the department, it has been Act for failure to fumish the return for the said

no
 retum till date ticed that you have not furnished the said
Therefore, on the basis of information available with the department, the amount
e assessed and payable by you is as
introduction :
Submissions, if any :
Discussions and Findings :
Conclusion
Amount assessed and payable (Details at Annexure);
(Amountin Rs )
| < Tax pend POS
| SeNo | e Tumaver Acl | (Paceol | Tax | Inlerest | Penalty | Others | Total
' From To supply)
(51 2 3 4 5 6 7 8 g 10 11 12
| Toa 1

Piease note that interest has been calculated up to the date of passing the order. While making payment, interest for
the period between the date of order and the date of payment shall also be worked out and paid along with e dues
stated in the order

You are also informed that if you fumish the return within a period of ;il} days from the date of service of this
order, the order shall be deemed fo have been withdrawn; otherwise, proceedings shall be initiated against you, ahter
the aforesaid period, to recover the outstanding dues

Signature
Name
Designation
Jurisdiction
Address
Note -
Only applicable fields may be filled up.

Column nos. 2, 3, 4 and 5 of the above Table | €. tax rate, tumaver and tax peﬁoc[g ;{19 Aﬂg{ mandatory
FPlace of Supply (POS) details shall be required only if demand is created under |

b llowi
12. With effect from 1 April, 2019, in the said rules, for FORM GST ASMT-15, the iDdowing

FORM shall be substituted, namely:—
' “FORM GST AgoTzT}j 15
[See rule 1 +
Refegm No. Datle:
To

~——____ (GSTIND})
~—~— __ Name
~——___(Address)

I-H-I-Em___oﬂj“ FYis RS




LJ ference no. : ==

" Act Rules Pravisions: Ol

’ Assessment order under secti
Preamble - << standard >> il

| The notice referred to above was issued 1o you to ex in the reasons

f.m un-registered person, despite being liable to be regr?;tered ﬁd&r the Act ST ot bukss s

'- OR |

| mamb:ere!enedtnabuvewasissuedmmﬁn:phmlhereasmasm should

thepenod ... ... s your registration has been cancelied under sub-section (2) mmmmm!ﬂ_

o

Whereas, no reply was filed by you or your reply was duly considered during proceedings heid on -———

date(s).
: On the basis of information available with the department / record produced d i
assessed and payable by you is as under: e uring proceedings, the amount

| Introduction
' Submissions, if any .
Conclusion {to drop proceedings or to create demand) .
Amount assessed and payable -
(Amount in Rs.)
| TaxPerd | | one
e Tumgver POS
?Srﬂn Tax Rate Sl Acl (Piace of Supply) Tax Interest | Penalty ) Others | Total
Vi : 2 3 4 5186 7 8 g 10 1 12
(Taa [ !

Piease nole that inferest has been calculated upto the date of passing the order, While miaking payment, interest for
the penod between the date of order and the date of payment shall alse be worked out and paid along wilh the dues

stated in the order,

' Youare hereby directed 1o make the payment by << date >> failing which proceedings shalt be inibated
agans you (o recover the outstanding dues.

r' Signature

| Name
Designalion
Junsdiction
Address

Note -
 Cn |
'Y applicable fields may be filled up, turniover and 1ax period are not mandatory.

 Column nos. 2, 3, 4 and 5 of the above Tabie i e. tax rate, tuma _
Pice of Supply (POS] details shal be required only i Semand is created under (GSTACL,

| hall be
13 With effect from 1 April, 2019, in the said rules, for FORM GST ASMT-16, the following FORM §

substituted, namely—

ey ~ """ "FORM GST ASMT -~ 16 7
[Sﬂﬁ rulg 100(3)) Date _I

_Referenca No - IR S




— — ]

' To T ———

(GSTIN/ID)

Name

(Address )
! :
| Tax Period © FY.
[ Act/ Rules Provislons:

, Assessment order under section 64

\ It ha t tice that e

L 15 come 1o my notice that un-accounted for goods are lying in stock at godown——— (address) orina
| vehicle stationed at TR (address & vehicle detail) and you were not able to, mmtforlhesegood;nr

' produce any document showing the detail of the goods.

| Therelore, | proceed 1o assess the tax due on such goods as under:

Introduction
Discussion & finding :
Conclusion
Amount assessed and payable (details at Annexure) .
(Amount in Rs )

1 * Tax Period POS
(| SrNo |TaxRate| 'Umovel tom | 1o | A | (Paceol | Tax | interest | Penaty | Oves | Tow
1 Supply)

1 2 3 4 5 6 7 ] 9 10 11 12
| Tota i

l
| Please note that interest has been calculated upto the date of passing the order. While making payment,
| interest for the period between the date of order and the date of payment shall also be worked out and paid along with

| the dues stated in the order

'- You are hereby directed to make the payment by << date >> failing which proceedings shall be initiated
against you to recover the outstanding dues

Signature
Name
Designation
Junsdiction
Address
- Note -
Only applicable fields may be filled up

te, turnover and tax period are not mandatory.

Colu ‘ Table 1 e, lax ra .
mn nos, 2, 3, 4 and 5 of the above emand is created under IGST Act”

_Place of Supply (POS) details shall be required only if d

. |
14, With effect from 1%t April, 2019, in the said rules, in FORM GST CPD-02, for the table and Note below

. _lhe table, the following table and Note shall be substituted, namely:~

AL h unding amount
sr. No, Offence Act I el {Ri-}y

(4)

(1) (2) (3)

e ————————————————

B - more than one calegory specified in
Not:- (1) In case the offence commited by the laxa 0 peg;ﬂﬂ_g?’_; column (3), which is the maximum of

. t
Fomn (2), the compourling 8mody sﬂﬁgﬁi ﬂ?:; the offence sought (o be compounded can be

the amounts specified against the c@
calegonzed




{2) This amount will be depasited under minor head *Other* *

This nofification shall come into force on the date of public. .
Amendment) Rules 2019 in the Central Gazette pudlication of Central Goods and Services Tax (2n

By Qrder of the Government of Jammu & Kashmir

Sd/-
(Dr. Arun Kumar Mehta) IAS,
Principal Secretary to the Govemment

No. ET/ESIGST/1 19/ not-1i Dated: %,m,zmg

Copy to the:-
1 Secretary, GST Counail, New Delhi
<. Al Financial Commissioners.
3. Principal Resident Commissioner, J&K Government , New Delhi,
4. Principal Secretary to Honble Governor,
5 Al Pnincipal Secretaries to Government,
b. Al Commissioner/Secretaries to Government.
7. Divisional Commissioner, Jammu/Kashmir,
B Excise Commissioner, J&K.
g. Commissioner, State Taxes, JAK.
10. Additional Commissioner, State Taxes (Adm) Jammu/Kashmur.
11  Adatwonal Commissioner, State Taxes Tax Planning, J&K
12 Pyt Secretary to Hon'ble Advisor (S).
13. President Kashmir Chamber of Commerce & lndustry, Kashmir,
14 President Federation of Industry, Kashmir.
15. President Chamber of Commerce & Industry, Jammu.
16, President Industries Association Ban Brahmana/Samba
17  President Tax Bar Association, Jammu/Sninagar,
18. General Manager, Government Press Jammu/Kashmir.
19. Private Secretary to Principal Secretary to Government , Finance Department.
20. Government Order file/Stock file/incharge website.

VRS
(Dr. }Aadi) Fareed)
Deputy Secrelary to the Government




